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Winding up of Lobardaga Offic of Alu· 
minium orporation of India Ltd. 

3606. SHRI A Tl SUM Tl ORAO 
Will th inister of L BOUR A D RE-
HABILITATIO be pleased to state: 

(a) wh ther Government ar aw re that 
M l . luminium Corporation of Indi 
Ltd., 7 Council Hou tre t Calcutta-I 
h ve closed down their Bau it 
"1t Lohardaga .Kanchi, 
a in 1974· 

(b) if o whether Government have 
en ured if the variou o ligation on the 
part of the M/ . ACI Ltd., lcutta to 
their er twhile employee at Lohardaga 
have been duly complied with ince the 
winding up of their Lohardaga office· and 

(c) whether Government have a ked the 
Corporation the rea on for their haviing 
failed during all the e year in ttling the 
variou Provident Fund A/cs., Gratuity, 
etc. of their ex-employee of their Lohar-
dagra office and whether overnment pro· 
po to take any tep to enable uch ex-
employee to reeeive uch payments by a 
stipulated date? 

M .ISTER OF STAT J THE MIN-
lS RY OF LABOUR A D REHABILI-
TATIO (SHRIMAT MOHS A KID-
WAI): (a) to (c). Information is being 
collected and will be laid om. the Table of 
the Hou e iri due course. 

Report of Bri . h iety 

3607. SHRI RAVINDRA VA A: 
Will the Minister of LABOUR A D RE-
HABILITATION be pleased to state: 

(a) whether the attention of Govern· 
ment has been drawn to the Report of 
Briti h Anti lavery Society which ha ' been 
presented to the U.N. Hum~n Right Com-
mittee recently; 

(b) if o, full detail'S of the Report; and 

( c) the details of the action taken by 
Govemment in thi regard? 

are few tate and 
Union erritori wher th pr cti d 
not e i t. The figur of 5-7 million bon • 
ed labour r ar in. the natur of 
only. and do not tantamount to 
idem.tific tion. Go ernm nt h ve not ac-
cep ed the t timate rrived at by th Anti-

lavery So iety for the Protection of Hµ-
man Right . c ording to th r ports r· 
ni bed by the State overnment the tot l 
number of bonded 1 ourer id ntified and 
freed in th ountry on 30-6-19 2 w 
1,44 9 0 out of which 4.269 h ve n 
re bilitated. 

ubmi ion of onu l eturn by Tr-.11d 
nio 

3608. SHRI BH KH BH I : Wilt 
the Mini ter of LABOUR A D R H • 
BILITATIO be plea eel to t t : 

(a) whether Government are aw re th t 
recently the Regi trar Trade Union Delhi 
Admini tration ha c ncelled r gi tr tion 
of unions which did not ubmit runnual 
return upto the year 1977 and while do .. 
ing so, he ignor d the name of Food Cor-
poration of India Em-ployee lJnion al· 
though this Union · did not ubmit nnual 
retunn for year 1977 in re pect of it all 
region :/zones national committ · e ut ub-
mitted accounts only in re pect of .... arna· 
tak .Region; 

(b) if o, the rea on for ignoring the 
name of tbi Union for cancellation of 
Registration and the detail of action taken 
again t defaulter who failed to ubmit 
proper annual return alongwith proper 




